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SHRI K. MANOHARAN
Norta): 1 have also given notice to
you to discuss the unprecedented
«developments in Tamil Nadu.

MR. SPEAKER: I have not decided
-on it

{Madras

SHRI K. MANOHARAN: Sir, it is
a clear case of break down of the con-
.stitutional machinery in the State of
Tamil Nadu. The regime that is con-
‘tinuing there is fascist (Interruptions)
.8ir, you must allow us to have a dis-
cussion. . (Interruptions).

MR. SPEAKER: I -would reguest all

. ~of you to sit down .:(Interruptions).

1 have received this nofice ‘quite late
‘this merning. :

SHRI K. MANOHARAN: Do not be
-too much technical about it.

MR. SPEAKER: Further, those hon.
Members who came to see me were
with me ti]l the last minute, So, I did
not get any time to go through it or
apply my mind to it (Interruptions) I
sincerely believe that hon. Memters
must pass through the Zilla Parishads

+and State Assemblies and then come
here so that they will be mature by
the time they-come here. Nobody
should be allowed to come to Lok
:Sabha unless he has'gone through the
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mills. Coming to the notice, I did
not get time to consider it...,

(Interruptions).
patient?

in Tomil Nadu

Why are you so im-

AIHAG R AT NI F OF
FAC Y agr o wgAT Y A Fec § &3
sar ¥ ugi wEw & 9 g @ry agt
W1 e FT AfAy | ¥fer e dar
TE wom star fe ag 9T wr g

=t wrw farret aredd 7z www
WRE ARASFHFFE & q@
W WM A gAT ATEd ¥

wegA Rfley 91 Wi 8 6w
fafret & o7 & fe & g aff awar

Edr ot w9z o ¥ faq diwg
wwar g 1,
SHRI S. M. BANERJEE (Kanpur):

Suppose an incident of a similar na-
ture occurs here.

MR. SPEAKER: I would not lo to
that extmma

SHRI R. P. ULAGANAMBI _(Vil-
lgre): The difficulty in Tamil Naflu
is that the Speaker is not prepared to
step down.. (Inumptiam} o

SHRI M. KALYANASUNDAMI(
(Tiruchirapalli): Sir, you have siid
that you will not behave in the way in
which the Tami] Nady Speaker bhas
beaaved. It is not proper for you to
say that about the Speaker of an-
other Assembly. What you said in
Hindi I did not understand. But the
Hindi translation of what I heard was,
“] would not behave in the way in
which the Tamil Nadu Speaker has be-
haved.” You should expunge that from
the record..... (Interruptions) Without
knowing the views of the Speaker of
Tamil Nadu, how can you say about
that? (Intedruptions).
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SHRI K. MANOHARAN: Kindly
.speak in English.

MR. SPEAKER: When I am speak-
dng to you, I will speak in English.

The position as I see is this, It is
nqt a question of the notice that you
have given me. That notice came to
my knewledge very late. You were
sitting with me. I know, you assured
me that you will stand by me if 1
make a reference in the House. You
were with me right upto 11 AM. You
did not give me any chance to study
that.

The position as I see is that there
are three things. The first is as to
what happened inside the legislative
_Assembly of Tamil Nadu. Then, there
are two cases pending in the Tamil
Nadu High Court. The earlier one is
-that in which certain Members of the
Legislative Assembly have  goné - to
~court. On that the judgment is reserv-
+ed.  That has'not yet been annbunced.
Today, as I see, the Speaker is going
40 the Court. He has made an an-
nouncement. Again, as Mr: Sezhiyan
-tald me, the Assembly met this morn-
ing at 9 O'Clock. ... (Interruptions).

SHRI M. KALYANASUNDARAM:
The Opposition parties have boycotted
qt..... (Interruptions).

SHRI E. R. KRISHNAN (Salem):
This is not correct. There are three
opposition Parties participating in the
Debate today in Tamil Nadu Assembly.

MR. SPEAKER: Order, Order. If
-you want to quarrel, you quarrel there

in your own State. Why do you make
Parliament the forum for this?

SHRI M. KALYANASUNDARAM:
Let Parliament know what is happen- *
ing there. You give us an opportunity
to discuss the matter. (Interruptions).

MR. SPEAKER: If you do not want
it. I will not allow anything (Inter-
ruptions) If you do not want to listen
to me, I am not going to allow any-
thing. I go to the next item; papers
to be laid,

SHRI K. MANOHARAN: We
prepared to listen to you.

are

MR. SPEAKER: I have not studied
that motion. I was going to tell you
what are the points involved. If you
are not going to listen to me, I am not
going to allow anything. An entirely
different procedure is being evolved
that the Speaker should sit down
when such Members get up.

The Speaker adjourned the House
to the 5th December, There is a case
pending in the court on which the
judgment s already reserved. There
was unseemly conduct by various
people in the Tamil Nadu Assembly,
as it appeareq in the press, the two
Presiding Officers presiding in  the
same House. ... (Interruptions) The
hon. Member asked me what will
happen if Mr. Swell sits by my side.._
(Interruptions). I give. this reply that
I would not behave by  the example
set in Tamil Nadu.. Neither Mr. Swell
will sit nor will [ sit. He is a good
man. I am-also a good man. [ do
not aspire for anything. I am quite
happy as a Member or as Speaker,
wherever ] am. We would not put up
a show as was done in Tamil Nadu
Assembly. I am very much confident
that our Prime Minister also can never
put up a similar show, It will never
bappen in this Parliament. We have
to set an example to the rest of the.
country. Whether you are some of
my good friends or not, as Speaker I
can never approve of what happened
in the Tamil Nudu ASsembly. [Now
you want to discuss it. First of all,

» 1
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two cases are already pending in the
. Hight Court. Secondly, I have to see
whether we can discuss the conduct
of the Presiding Officer or any other
member jnside the Tamil Nadu As-

sembly, that is a fact to be seen for
which. ...

SHRI K. MANOHARAN: Where a
Constitutional crisis is involved
(Interruption).

MR. SPEAKER: Thirdly, if Con-
stitutional issue is involved, let us
wait for the judgment of the Court.
That is coming very soon, They will
decide whethe: it is right or WIong,

SHRI K. MANOHARAN: That is
not lhe position,

MR. SPEAKER: I have neyver heard
Spesker goinz to a ccurt. Mr. Mano-
haran. vou may heseech and reguest
him not to &2t such an example. No

Spenker should 2o to the court, I am
reallv surprised.
SHRI K. MANOHARAN: I am pre-

pared-to answer your guestions. What
happened in the Assembly is unparal-
lelled, ' unprecedented and  unconstitu-
t:onal Umerrupnon)

MR. SPEAK'E‘R: I{ you want to
.rhscuqs 1t -
SHR1I SEZHIYAN (Kumbakonan) T
do nbt want that té be’ discussed. Tf
you set up ‘such a precedent, then
what happéns here will also be dis-
cussed “in some State legislature.....
(Interruption).

st wed fagrY wadgr ;o gw R
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MR. SPEAKER: Order, order. If the
Speaker, does pot go fo the court, we
may “dircuss it. But if the Speaker

goes to the court, he binds our hands.
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SHRI K. MANOHARAN: What we
are going te discuss is about the'don-
stitutional issue involved, how the
Speaker has been removed.

MR. SPEAKER: You are seeking
the judgment of the High Court on
this issue,

SHRI K. MANOHARAN: That 18
true.

MR. SPEAKER: Do ;rou wish us to
discuss this matter which is sub-
judice -already?

SHR1 K. MANOHARAN: The main
point at issue is that there is a Con-
stitutional break-down, comnlete con-
stitutional break-down. ...

SHRI C. T. DHANDAPANI (Dhara-
puram): Mr. Manoharan do=s not
know anything about it. (Interrup-
tiong).

SHRI K. MANOHARAN: I want to
ask whether it is proper or not that
the Constitutional issues involved
must be discussed on  the floor of
Parliament,
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SHRI R. P. ULAGANAMBI: The
questlon is: whatever has- happened
within the Chamber of another legis-
lature whcih is supreme in regulation
of its business, no outside authority
mcludmg this House is competent to
intervene in the matter.

SHRI K. MANOHARAN: The Rules
and regulations of a particular Legis-
lative Assembly.... (Interruptions)
One word—I am finished.

MR. SPEAKER: Kindly sit down.

SHRI K. MANOHARAN: One word.
Afte: that. [ will not rise.
The Rules and  regulation:  of a

Legislative Assembly cannot have any
compeience to ride rough-shod over
the constitutional

Articles  and pro-

visions.  That is my submision.
SHRI S. M BANERJEE: I support
Shri Atal Bihari Vajpavee when he

says thai this is an unprecedented

constitutional ~risis. This has  been
stated so by all the newspapers.
Whether th, Speaker is wrong or

whether the Deputy Speaker is wrong
or al' of them including the Chiel
Minister may be wrong.... (Interrup-
tions). I do not impute any motive to
the Chief Minister I say. let us take
it that everybody is wrong including
the Chief Minister.....(Interruptions).
I say evervbody is wrong including
Mr. S. M. Banerjee and the Chief
Minister. . ..

SHRI K. MANOHARAN: Probably.
the DMK Members are following tHe
dictum —the King can do no wrong.

SHRI C. T. DHANDAPANI: Sir, the
hon. Member was elected® on DMK
tteket. Let him résign first.
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SHRI K. MANOHARAN: I know the
hon. Member. He has defected from
the DMK some years,ago and then he
came back.

SHRI S. M. BANERJEE: You re
member, Sir. that in this House the
conduct of the previous Speaker of
the West Bengal Assembly. Shri Bijoy
Banerjee came up and when it was
sought to be discussed here, we pro-
tested that the conduct of a Speaker
be
our

of another legislature should not
brought here, but, in spite of
protests, his conduct was discussed.
Sir. I am only requesting that we are
all concerned with the functioning of
Parliamentary democracy. You can
well imagine, Sir, when the Speaker is
presiding here, can the Deputy Speaker
possibly pull out the chair and place
it by the side of Mr. Shahdher and
(Inter-

ruptions).

SHRI
(Serampore):

DINEN BHATTACHARYYA
Sir,
respect of West Bengal Assembly was

what was done in

the most illegal thing and it should
not he allowed {o be repeated in the
Whatever
right or wrong.
that should be decided by Tamil Nadu
MI.As and on the floor of the Tamil
Nadu Assembly.

case of Tamil Nadu also.

has happened there,

SHRI SEZHIYAN: I am not trying
to shut out any discussion. All I want
to know is whether we are going to
What has
happened inside the Assembly is the
the local
Therefore, one should seek the redress
in the Assembly. itsely for u.nythlng

.

set up any precedents here.

concern for legiglature.

done there.
.



285 Redevelopment in

[SHRI SEZHIYAN)

Further, the matier has gone to the
Court. Already there are two cases
filed and another case is going to the
court to-day. In that situation, what
are we going to discuss here? ......
(Interduptions). Let me complete. I
am not appealing to you. I am ap-
pealing to the Speaker and the House,
In this one, therefore, the question to
be raised here is: suppose you are
going to discuss it, then we have 1o
discuss all the imporprieties and the
unconstilutional and  undemocratic
procedures that have been done from
13th of November. I feel that no
discussion can take place here, because
these are matlers relating to what
happened inside the State Assembly
there. What will happen if Tamil
Nadu Assembly is to discuss aboutl
the procedure in this House? How
can that be done?

SHRI ATAl. BIHARI
Why should Tamil Nodu
discuss about our House?
all functioning normally,

VAJPAYEE:
Assembly
We e

SIRI SEZHIYAN: My only poind is
aboul propriely. The Constilution has
not broken down there. The Assemnly
metl at 9 O'clock. It is condu:tling its
business there. It is going on. If
the opposition parlies one day chaose
not to attend the House here, for that
matter, can we say, the Constitution
has broken down? (Interruptions).

SHRI DINEN BHATTACHARYYA:
It is s0 in West Bengal. no opposition
in West Bengal. Why don't they dis-
solve it?

SHRI M. KALYANASUNDARAM: I
am not proposing that we should dis-
cuss what happened inside the Tamil
Nadu Assembly, but then, as a conse-
guence of what happened in Tamil
Nadu Assembly, there are certain
things which follow, which we have to
consilder, Tamil Nadu is a part of
India. Are we not entitled to know
from the Govemment whether any re-
pori has beerl received from the Gov-
ernor of Tamil Nadu. asking the

.
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Central Government to dissolv e the

Assembly? We want only the Corm:i-
tutional position.

Tamﬁ Nadu

SHRI C. T. DHANDAPANTI: Tt is not
possible,

SHRI M. KALYANASUNDARAM:
We know that you are the accuseéd.
weaw wdem : A T oY @ § voag
M TG R wow § d3gqE

We already have listened fo cvery-
thing from bolh sides.

SHRI M.
Which are

KALYANASUNDARAM:
‘hoth sides’. Sir?

SHR!I K. MANOHARAN: It
a4 guestion ol "Anna DMK’ or ‘DMK
I am very wwry. Il is o question of
LConstitutional propriety, Certain Con-
stitutional impropriety has taken place

is not

in the Tamil Nadu Assembly. Parallel
mecting was going on. The mikes
were swilched  of. The  Speaker's
spectacles were damaged (Interrup-
tions) Se many things happened.
(Interruptions).

SHRI SEZIIIYAN: Our action fol-

lowed after his action.

SHRI K. MANOHARAN: We depend
upon papers and we depend upon
some other source also. ...

MR, SPEAKER: I have been in this
House and I was throughout under
the impression that the DMK mem-
bers were non-violent and non-ag-
gressive. ...

SHRI M. KALYANASUNDARAM:
You must visit the State now to see
what violence they are capable of.

SHR]I C.» T. DHANDAFPANI: After
the 1971 elections it was the CPI peo-
ple who had taught hpw to be viole_pt.
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SHRI E. R. KRISHNAN: Dayb.vday
chIiamntinsaommyprobloms
in . Tamil Nadu.

AN HON. MEMBER: It is their Chief
Minister who is creating 'so- marty pro-
bleras.

MR. SPAEKER: I shall have to con-
sider three points, namely whether the
matter is sub judice, whether we can
discuss the conduct of the Speaker
and what happened inside the House
there and whether the Speaker goes
to the court or not. I did not apply my
mind to il yet. It came to me this
morning. ...

SHRI M. KALYANASUNDARAM:
T.et us take it up tfomorrow for dis-
cussion,

MR. SPEAKER: I do nol promise
him. But let me consider it. They
are all our friends. The Speaker is
a pood friend of mine. We were his
guests. We held our 50th Conference
of presiding officers in Tamil Nadu
recently, and they were gquile happy
and everything was peaceful when
we were there, Shri K. Manoharan
was in good spirits; all other friends
were in good spirits» The Speaker was
perfectly normal; Government were
perfectly normal; I do not know what
happened after we left.

SHRI ATAL BIHARI VAJPAYEE:
It has nothing to do with your visit,
I hope.

MR. SPEAKER: Everybody was
happy there. Whatever happened was
after we had left.. .. .

SHRI DINEN BHATTACHARYYA:
Is it a consequence of your visit?

MR, SPEAKER: No.....

SHRI K. MANOHARAN: Shall I
make & suggestion? I entirely agree
with you in regerd to what you say.
My humble submission is this. You
may just take*a day or two and assess
the politlyal situation in Tamil Nagu

and the question of constitutional pro-
priety or othergise of what has hap-

SHRI SEZHIYAN: The Speaker can-
not assess the pohtwal situation in
that State. ...

MR. SPEAKER: Let him not put
me in the same position as Shri
Mathiazhagan. I shall see only the
procedural and constitutional side of
it.....

SHRI K. MANOHARAN: Thank you
very much, Sir,

MR. SPEAKER: I shall take time.
But I am not concerned with what
happenes, there politically....

SHRI E. R. KRISHNAN: He wants
some propaganda value.

SHRI K. MANOHARAN: A question
had been asked whether the Gove--
nor's report had heen obtained by the
Government of India or not. Of
course, no reply has come to thet
question. Secondly, there was the
question whether Shri Mathiazhagan
had gone to the court or not. You do
not know about it. So, you can get
the proper information and then tale
it up....

MR. SPEAKER: I read in the pane's
that he was going to the court....

SHRI K. MANOHARAN: I also rezd
about it., What I am suggesting i<
that after having got all the informa-
tion, you may please allow us to hage.
a discussion, a thorough discussion,
on the floor of the House. Please do
not rush to a conclusion now. You
may apply your thought and make v
your mind and then come.
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PAPERS LAID ON THE TABLE

FrevenTioON oF Foop ADULTERATION
(SEcoOND AMENDMENT) RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): On behalf of Prof. D. P.
Chattopadhyaya, I beg to lay on the
Table a copy of the Prevention of Food
Adulteration (Second Amendment)
Rules, 1972 (Hindi and English ver-
sions) published in Notification No.
G.SR. 436(E) in Gazette of India
dated the 10th October, 1972, under
sub-section (2) of section 23 of the
Prevention of Food Adulteration Act
1954, [Placed in Library. See No.
1.T-1891/72)

SrateMENT RE: CENTRAL GOVERNMENT
MARKET BORROWING

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
On behalf of Shri K. R. Ganesh, I
beg to lay on the Table a statement
(Hihdi and English versions) indicat-
ing the resfilt of the Central Govern-
ment Market Borrowing in December,
1972. [Placed in [Library. See No.
LT-3891/72.]
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Frurt, PropucTs (AMENDMENT)QRDER,
AND ANNvUAL Rerort oF U.P, STATE
Acro-INDUsTRIAL  CoRpPORATION, Lip.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
I beg to lay on the Table—

(1) A copy of the Fruit Products
(Amendment) Order, 1972
(Hindi and English versions)
published in Notification No.
S5.0. 3537 in Gazette of India
dated the 4th November, 1972
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Act, 1955. [Placed
in  Library. See WNo. LT-
3892/72.1

(2) A copy each of the following

papers (Hindi  and English

versions) under sub-section

(1) of section 619A of the

Companies Act, 1956: —

(i} Annual Report of the U.P.
State Agro Industrial Cor-
poration Limited, Lucknow,
for the vear 1969-70 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Pleced
in Library, See No. LT-
3893/72.]

(ii) Annual Report of the U.™

State Industrial Corpora-

tion Limited, Lucknow, for

the vear 1970-71 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor Gene-
ral thereon. [Placed in
Library. See No. 1.T-3804/
721

ANNUAL ReporT OF INDIAN SCHOOIL OF
Mines, DHANBAD

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAIL, WELFARE AND IN THB
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the



